Haryana Government
Forest Department
Notification
The 15th Feb. 1985

No. S.0. 26/CA,16/27/S..29/85 in exercise of the powers conferred by section
29 of the Indian forest act 1927 and all other powers enabling him in this behalf the
Government of Punjab is pleased to declare the land described in the schedule below to
be protected interests and provision of chapter IV and section 68 of he said Act. To be
applicable:-

Schedule
District | Tehsil Village | Owner Description of Khasara No. Area in
With Rect. Killa Acres
owner No. No.
H.B.No.
1 2 3 4 5 6
Ambala| Naraingarl Jharshela| Pardesh |8 15/1,16/2, 241
H.B.No Sarkar 9 19/1,20/2/1,21/2,22,23 Acre
132 11 11,20 to 22

13 7,8/1,13/2,14,17,18/1,22/2,23,24
14 5/2/1,16/1

17 2/2,4,6,7,14/2,15/1

18 4t08,9/2,10,11/1,12/1,12/2,13/1,13/2,
14/1,14/2,15/2,16 TO 25

20 1,10to 12,1810 24

21 1to 25

22 1to 25

23 4to07,14t0 25

24 15/2,16,25

25 5

26 1to0 10,13 to 16

27 1to 20, 220 25

28 |1t025
29 | 1t025
30 [10t012,19t025
31 |21
32 [1t058t012
33 [1to24
34 [1t010,12t017
35 [3t05
36 |3
( G.LBAILUR)

Secretary to Government, Haryana
Forest Department




